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IN THE CENTRAL ADMINISTRATIVE TRIBUKAL : HYDERABAD BERCH

AT HYTERABAD

LA .2

O.A., 1481/94 Dt.ef Decisien : 10-06-96.

N. Ramgnujam .. Applicant.
Vs

1. The Unien ef India, rep.hy
the Chairman Telecem Cemmniscien,
Dept. of Telecsmmunicatiens,
Ne.20, Ashek Read, Sancher Bhavan,
New Deihi~110 001.

2. The Chief General Manager,
Te lecem, Mainyenance, Seuthern
Telecem Regien, W gvee Mansien,
39,Rajajl Salai,Madrss-600 001.
3. The Sub Divisiemal Engineer (TT),
STR, _6-1-85/6. Frasanthi Nilavam.

Ceunszl fer the Apmplicant : Mr., K.S.R,Anjsreyulu
Ceounsel for the Respondents : Mr. N.R.Devarasj,Sr.CGSC.
CCRAM:

THE HCK'BLE SHRI R. RAKNGARAJAN : MEMBER (ADMN.)
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C.A. 1481/24, Dt. eof Decisien : 10-06-96.

CRDER

Oral Order (Pequn‘ble Shri R.Rangarajan,Member (Admn.) [

Heard Shri K.S.R.Anjaneyulu, learned ceunsel fer
the awelicant and Shri N.R.Devaraj, lesrneé ceunsel fer the

reseendents.

2. This OA iz filed »raying rer a directien te the
respendents te re-%ix the say of the gpplicawt herein on

par with his junier Mr,K.Siva Shankasran Pillai aetienally
w.e.f., 18-04-1979 grd the gcautl bepefit with revised say
w,e,f., 10-02-198¢ i.e,; frem the €éate frem which the aswlicant

iz actually werking im higher pgzt in T.E.S.Greus 'B' with

all censeguential benefits.

3. The applicent hereim haé jeimed as Teleaem Engimeering

Superviser which was subsgsequently redesignated as Jumier Lagineer
in the year 1958, He passed the qualifyinrg examimatien fer TES

Greus-B in Nevember 1976. He was premeted as Assistant Engineer
Group-B.T.E.S.SerVice on 1986 and his basic may was fixed en

the hasi= ef his mremetion te Greus 'B' gervice. e cempares

his say with that ef ene Mr. K.Siva Sharkarasn Fillai his repesrted
jumier as he saszed the qualifyiamc examinatiern fer premetien

te Greup 'B' lgter them him.

4 It is the cententien ef the sgwlicamt thst MF,K.Siva

.
-

Shaﬁgaran Pillai had passegd the qualifying examinatioen fer
Greus-B service im the year 1977 i,e., later then his sassing
of the 8aig axaminatien, Hence ip view of the judgement of
the Hen'ble Supreme Ceurt reseited in 1994 SCC (L&S) 964 (The
Telecemmunicatien Emgineering Service Asseciatien (India) and
Anether Vs. Unien ef Imdia & Others}, he is esptitled fer

fixatien ef his pay and allewances en war with his junier
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Mr,K.Siva Shankaran Pillsi whe haé beer premsted te TES
Greup~E service egrlier te him taking his senierity em the
basis ef his jeiring service instead eof taking the zenierity

en the hasis of passing the gualifying examinatien.

5. Beath the sides zgree that this cag® is gguarely
cevereqd by the Judgement ef this Triunal in OA.1482/94

sclivered on 01-05-96 wherein I wa® a party te that judgement.

6. In view of the zbeve sulbmissien, the fellawing
directien is giver:-

If saay junier whe hag leeen premected sz Assistant
Ergineer earlier teo the dates ef premetieon ef the asplicant
herein gr Assistant Emgineer, passed the gualifyirg exsminatien
later te the dates en which the applicant passed the qualifying
examinatien, then the asplicent has te be given netienal
sremetien frem the date or which such junier was premsted as
Asgistart Engineer and the pay ef the applicant im the west of
Assistant Ergineer has te be fixed on the raspactive date af

netienal eremetien.
7. The menetary benefit en that basis has te be given

frem the regmpective dates on which the asplicant assumeé the

sremetienal pest ef Assistant Engineéer.

8. The CA is ordered accerdingly. Ne cests.
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(R. RANGARAJAN)
MEMBER { ADMN, )

Dated : The 10th Jure 1996. :
_____________ .%e,?,()r 4
{Dictated in Osen Ceurt) D7 Iwer £3).
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